
 353  Curzent  Strike  SRAVANA  15,  1895  (SAKA)  in  Railways  (Dis.) Situation

 Even  after  the  assurances  in  1972
 when  the  Southern  Railwaymen
 strike  was  withdrawn  on  the  assur-
 ance  of  the  then  Minister,  Mr.  T.  A.
 Pa:  tn  September,  I  see  on  October

 24,  1972,  the  Local  Divisional  Super-
 antendent  has  issued  charge-sheets
 and  notices—‘Illegal  strike  of  loco
 running  staif  in  September  1972.”
 In  this  he  said  that  those  who  have
 taken  part  in  the  ‘illegal  =  strike’,
 thei  break  of  service  1s  recorded  and
 they  will  have  to  undergo  all  these
 punishments:

 1  Forfeiture  of  all  leave  earned
 upto  the  date  of  the  strike

 2  Forfeiture  of  all  passes  stand-
 ing  to  employee's  credit  on
 the  date  of  the  strike

 3  Postponement  of  the  date  of
 increment

 4  Forfeiture  of  se1vices  rendered
 prior  to  the  date  of  the  ile-
 gal  strike  for  the  purpose  of
 grant  of  SC  to  PF  or  pension

 5  Yor  all  purposes  of  benefits,
 concession,  and  privileges
 which  are  determined  on  the
 basis  of  length  of  seivice,  it
 should  be  reckoned  only  fiom
 the  date  of  resumption  to
 duty  after  the  strike  etc

 If  this  1s  not  punishment  and  1  this
 1s  not  provocation  and  if  this  1५  not
 oppresston,  what  else  1s  1t?  There
 are  3000  cases  in  the  Southern  Ral-
 way  alone’  So,  the  situation  is  ex-
 plosive  That  ts  why  you  must  be
 patient  and  considerate  and  if  you
 want  to  actually  bring  about  a  satis-
 factory  settlement,  you  must  have  to
 give  a  guarantee  and  8  assurance
 that  all  these  victimisationgs  wil]  be
 immediately  stopped  and  you  will
 have  direct  talks  with  the  leaders  of
 the  loco  running  staff  association  and
 their  basic  demands,  namely,  8  hours
 work  and  that  they  should  be  cate-
 gorised,  ete—there  are  other  de-
 mands  also  and  all  these  demands  1

 -am  not  going  into  because  they  are
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 with  you,  should  be  considered  sym-
 pathetically  and  a  solution  must  be
 arrived  at  after  negotiations  with
 them.

 I  hope  with  a  new  attitude  the
 Minister  will  make  a  statement  so
 that  they  can  feel  assured  to  come
 and  talk.  On  that  understanding  the
 struggle  will  be  withdrawn.

 अ
 18.25  prs.

 BUSINESS  OF  THE  HOUSE
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  (SHRI  K  RAGHU-
 RAMAIAH)  I  want  to  make  one
 smal}  statement  about  tomorrow s
 business

 As  the  House  1s  aware,  the  Resolu-
 tion  seeking  approval  of  the  Procla-
 mation  22  respect  of  UP  should  be
 approved  by  the  House  before  the
 13th  of  August  Hence,  2  1s  pro-
 posed  to  give  preference  to  it  m  to-
 moriow  s  order  paper  by  providing  2
 immediaiely  afte:  the  passage  of  the
 Indian  Railways  (Amendment)  Bill
 This  is  made  necessary  bx  the  chan-
 ges  which  were  made  in  the  order  of
 bus  nes.  today

 18  26  hrs,

 DISCUSSION  RE  CURRENT  STRIKE
 SITUATION  IN  RAILWAYS—Contd,

 MR  CHAIRMAN  231  ight.  Now,
 I  have  to  take  the  sense  of  the  House
 about  the  present  debate  It  35  al-
 ready  6-25  pm  and  we  have  get  ten
 moie  speakeis  to  participate  May  I
 suggest  that  we  may  call  the  Minister
 for  reply  at  3-30?  May  I  request  the
 Members  to  cooperate?  We  have  got
 10  Members  to  speak  and  66  minutes
 to  go  How  ‘much  each  one  should
 get  1s  something  for  you  to  decide

 AN  HON  MEMBER:  Six  minutes
 each.


